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prayed for shall not be granted, returna-

ble by two weeks.
Meanwhile respondents are directed .

not to make any recovery from the appli-

cant till the returnable date.
L.ist the case on 7.11.2003 for order
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parties. Judgment delivered in open Court#
Kept in separate sheets.Application is

disposed of. NO costs.
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List on 30.1.2004 for orders.
'\ 3
Member (A)

On the plea of the 1e§rned;
counsel for the applicantg list the
case on 12.4.04 for hearing.
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Member(A) i

PREEEN .

List on 3,5.2004 for hearing.

S

Member (A)

On the plea of learned counsel

for the _applicant, the case is

adjourned. List on 2.6.2004,

Member (A)

List again on 7.6.2004 for

Member (A)

Heard _learned counsel for the

\éLu‘é Member(A)
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eri Jogendra Nath Deka _
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] :
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o » | APPLICANT(S).
| ) ~VERSUS-
Union of India & Ors.
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PHE HON'BLE MR. KeVePRAHLADAN, AUMINISTRATIVE MEMBER
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I

1. ﬁhether Reporters of local papers may be allowed to see the
judgment 2

11
2. To be referred to the Reporter or not?

. : : i
3. Whether their Lordships wish to see the fair copy of the
J_pdgment 2 - '

4, Whether the judgment is to be circulated to the other Benches ?
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CENTRAL ADMINISTRATIVA TRIBUNAL
GUWAHALTI BSNCH

Original Application Nos 234 of 2003
Date of Order: This the 7th Day of June 2004.

THE HON'BLE MReKeVsPRAHLADAN ,ADMINISTRATIVE MEMBER

sri Jogendra Nath Deka,

S/o Late Garga Ram Veka,

postal ‘““ssistant, Officer of the

Chief Pest Master General, Assam Circle,

Guwahati,Suwahati~-781001 e «e. Applicant

By Advocate Mr.P.Roy,Mr.B.N,Thakuria , Mrs.Rituja Dutta,

-\ S

1, The Union of India - Represented by the
Secretary to the Govt of India, Ministry of
Communication, New Lelhi.

2. The Chief Post Master General,
Assam Circle,Guwahati, P.O.Guwahati.
G’.POO"7810010

3, The birector of Postal Services,
Assam, Guwahati,P.O.Guwahati.
GPO~-781001.

4, 'the Assistant Director of Accounts,
0/0 the Chief Postmaster General, Assam,
Guwahati-781001.

By Advocate Mr.A.K.Choudhury, Addl.C.G.S.C.

ORDE R

| You

Ko Ve PRAHLADAN ,MEMBER(A)

The applicant is an employee in the office of
the Chief Post liaster General ,Assam,Guwahati and working
as a P.A.(BCR).The applicant joined in the Goalpara
Postal Division as Time Scéle Clerk on 3rd February,
1969. By order dated 30th March, 1983(Annexure III) the
pay of the applicant: wés stepped up on 15.1.1981 at pat

with Sri- U.CeSarma till—te-ddy, who was promoted as HDC
e

contd /=
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on 15.1.1981. The applicant's pay was stepped up in terms
of FR.22(c)(10) wee.f. 15.1.1981. The Chief Post Master
General issued an order vide Memo No.AP/3-1/2003 dated
28.8.2003 whefeby the pay of the applicant was reduced,
This was done as per the directions of the Audit Report
which found that the Applicant's stepping up of pay was
irregular as it did not meet the conditions of stepping

up of pay as per FR 22, Further order has been made to
recover the pay and allowances of the petitioner for the
period from 2.10.1980 to 31-7-2003 amounting to Rs. 26,460/-.
The applicant made a prayer to the respondents to stop
reduction of pay and allowances and recovery of the.excess
payment, but it was rejected. The Respondents claims that
both the applicant and Shri U.C.Sharma were borne on diffe-
rent Gradation Lists. They were recruited in two different
divisions and hence the stepping up of pay ©of the applicant
did not attract FR 22.

2. Heard both the counsel for the appiicantand for
the Respondents. The Respondents have filed their written
statement. From the materials on record it is not possible
to conclude whether these two officials were nﬁiﬁ?orne on
the same or different divisional Gradation list. The
applicant submitted his representation on 29.8.2003 to the
Chief Post Master General, Assam,on the audit objectioné,
but the Chief PMG by issuing Memo No.AP/31-1/2003 dated
9,9.03 rejected the prayer.

3. Considering the facts and circumstances of the
case I am of the opinion that it is a fit case in which

the direction is to be given to the applicant to file a

contd/-
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fresh representation before the Respondent, Accordingly,

the applicant shall file a fresh representation before the
Respondents listing all his grievances within & period of

15 days from the feceipt of this order. If such representa-
tion ié made the Respondents are directed to pass an order
that is just , fair and lawful within 4 months from the date
of receipt of his representation. A pre-decisional hearing
may also be given to the Applicant.

Accordingly, the application is disposed of. No

order as to costs.

(KeVePRAHLADAN)
ADMINISTRAT IV MEMBER
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1, 3,2.69

2. 3,10,69
3, 21,10.80
4, 15,1.81
5. 11,2.83
6., 11,3,83
7. 1,2,74

8, 10-11.82 =

9; 18011982 -

10, 30.3.83 =
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Hs,

Appointed and joined as Lower Division

clerk.

tne U,C.Sarma also appointed and joined

as Lover Division Clerk .
Promoted as U.D.C on adhoc basis.
Sarma also promoted as UDC on adhoc basise,
| Regularly appointed as U.D.Ce«
Sarma also appointed regularly.
Sarma who is all along junior to the
petitiorer but his scale was step up
undue FR 22(C)(10), But petitioner'sfpay
was not step up.
Discrepency of pay came to the notice

when both the appellant ard U.C.Samma

joined to the same office.’

Appellant filed representation praying
for steping up his pay since he is
receiving less pay to his junior U.S.

S arma.

Perusing the records and considering all
aspect of the matter the Respordent/
authority passed order stepping up his
pay and refixed @ B,370/~- with effect

Conhi;....
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SYNOPSIS _

The Pettitioner Sri Jogendra Nath Deka is an employee
in the Office of the Chief Post Master General,Assam,Guwahati
and working as a P.A,(BCR). He originally joined in the Goalpara
Postal Diviaion as Time Scale clerk on 3.2.69, The Rgxkx Petitioner
was promoted-as U.D,A, on 21,10,80 and Sri U.C. Sarma joined as
U.D.A. on 15,1.81, But the petitioner is drawing salary after
stepping up h#s pay on 15,1.81 at par with sri U.C. Sarma tbll
today.

The Asstt. Director(Accts.) on behalf of thgf@h12§%Po§§
Master General issued an order vide Memo No, AP/3-1/2003 to rediuce
the pay and allowances of the petltloner w.,e.f, 1,8,3003. Further,
order has been made to recover the pay and allowances of the
petitioner for the period from 2,10.80 to 31-7-03 amounting to
’.26,460/. The petitioner made a prayer to the respondent to
stop reduction of pay and allowances and recovery of the excess
payment. But it was rejected by the Asstt, Director(Accts.) on

behalf of the C.P,M.G.,Assam,Guwahati.

_ There being no other aletrnative the petitioner made
this petition before this Hon!ble Court against the order dated
28,8.03

This applicatiion is also made for an appropriate
Dlrectlon to the respondedts to confirm the stepping up the pay
of the applicant with his junior to Shri U,C. Sarma and to confimm
the seniority of the applicant with his junior shri U.C. Sarma.l




8ri Jogendra Nath Deka,

8/0 Late Garga Ram Deka, -

Postal Assistant, Officed of the

Chief Post Master General, Assam Circle,

- Guwahati, Guwahati-781001.

cevense._Applicant. |

~AND-

The Union of India - Repfesented.by the
Becretary to the Govt. of India, Ministry
of Communication, New Delhi.

The Chief Post Master General,

Assam Circle, Guwahati, P.0. Guwahati
GPO-781001.

Tﬁe-Direefar'of Poétar Services,

Assam, Guwahati, P.0. Guwahati GPO

- 781001. |

The Assistant Director of Accounts,

' 0/0 the Chief Postmaster General, Assam,

Guwahati-781001.

The instant application iswmade agaiqst~the order dated

28.8.2003 issued under Memo NO.AP/31*1/20036;;;;f§>by Sri 8.

/ - CDntd.-. [ ] .2.

. O



~ Ghose, Asstt. Director (Accounts)uﬁg_; ;

€21

of the Chief Post Master

General, Assam, Guwahati reducing the pay and allowances of the

fapplicant with effect from 1.8.2003 and for recoverévof the pay

- and allowances of the applicanf for the period of 20.10.80 ¢to

31.7.03 amounting Rs. 26,460/~ (Twenty six thousand four hundred

lsixty) only and also against the order dated 9.9.03 issued under

 Memo No.AP/31-1/2003 =" by Sri Sudhir Ghose, Asstt. Director

(Accounts), Onbrhel)s the Chief Postmaster General, Assam, Guwa-
hati rejecting the prayer of the applicant to stop redu;tion of
pay and al!owancea" and recovery of the over payment of Rs.
”26,460/— as directed in Memo No.AP/31-1/2003 dated
28.8.2003 .This application is also made for _an. appropriate
rdirection_.-to.the respondents to confirm the Stepping'up the pay

of the applicant with his junior S8Sri ¥Y.C.Barma in terms of FR

‘ ﬁé(c)(lO) which was made by the Director of Postal Services, Assam

Region, Guwahati by issuing a Memo under No. Staff/6D/1-55/80

~ .dated 30th March’83 and also to confirﬁ=the“ seniority of the

applicant with his junior Sri U.C.8arma in the light of depart—
mental provisions and rules made'in connection:with the services

of Central Government employees ofvthemﬁrade of Postal Assistants

 under the respondents. R

The applicant fdrther declares . that the subject matter
of the order against which he wants redressal is within the

jurisdiction of the Tribunal. .

o

TN - CQﬂtd-.--.3-4
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The applicaht further declares that the application is within

W

. the limitation prescribed in Seetion 21 of the Administrative
- Tribunal Act, 1985,

i

4. FACTS OF THE CASE :-

The facts of the case are given below :=-

(i) That the applicant Sri é'agendra Nath Deka was originally
appointed as time scale clerk and joined on 3-2-89 in Goalpara
péstal division .His service was made quasiparmentnt w.e.fe
342,72 vide office memo No. B/A-30/ 71 dtd.7.6.72 and has been
serving diligently and honestly to the utmost satisfaction of
- higher authority. Sri. U.C. Sarma and Sri Chakrapani Dag were
also appointed to the same Brade of time scale clerk and joined
their service on 3-10-69 and 17-4-70 respectively in other postal
~divisions and their service were also made quasipermanent sub-
sequently .

A copy of the memo No B/A-30/71 dtd.7.6.72
is annexed as Annexure -I .,

(11) That the applicant was thereafter selected and promoted

to the post of upper Division Assistant on Adhoc basis with effect
from 21.10.80 and posted at the office of Directorxs® of Postal
~ Services, Assam Region, Guwahati . Both Sri U,C. Sarma and

~ Sri Chakrapani Das who were juniars to the applicant were also

 promoted on Adhoc basis to the post of upper Division Assistant

" on a later date than that of the applicant and they were also
posted in the same D,P.S. office at Guwahati,

The copy of the order of promotion of the applicant
issued under No. ADPS,Guwahati no staff (RD) 2-1179
dated 26-9-80 1is annexed as Annexure- II,

(11i) That subsequently it reveals that the applicant

Sri Jagendra Nath Deka and his junior 8ri U.C. Sarma

recruited in the same time scale cadre being in different

WL& - ’-[‘
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scale Cédre beiﬁg in different Postal divisions and the pay of
Bri U.C.Sarma having being stepped up in terms of FR 22(C) (103
with effect from 1.2.74 the applicant Sri J.N.Deka is found  to
have been drawing less ﬁay and allowances than—the pay of 6&ri
U.C.S8arma from the said that i®1.2.74. As the applicant Sri
J.N.Deka and his junior Sri U.C.Sarma were serving. in different
Postal lelSlons the difference of pay of both the U.D.As was not
noticed and so refixation of Pay of the applicant in terms of FR—
22(CI(10) did not arise. But @m joining as U.D.A by the applicant
and Sri U.C.Sarma at the Office of D.P.5.,Assam Region, Guwahati,
the aﬁomally or difference of pay and allowances between them

even after refixation of their Pay came to light.

» (iv) That 8ri J.N.Deka submitted one representation to the

Director of FPostal Services, Guwahti on 18.11.82 praying for

stepping up his pay with pay of Sri U.C.Sarma.

<

(v) That  on receipt of the representation the then DPS,

.Buwahti thoroughly enquired into the above facts and passed a

detail order issuing Memo No.StafflSD/t-SS/BO dated 30th March’83

with the observation that the- applicant’s claim for refixation

jhecéme 1eg1t1mately due only after Joxnxng of his junior Sri

U.C.5arma as UDA on 15 1.81 and accordingly - passed order for

stepping up pay of the applicant and refixed his pay at Rs.370 00

P.M. with effect from 15.1.81 with D.N.I (Date of next increment)

‘on 1.1.82.

“.' S’Contd.--...s. '
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The copy of the order under Memo
No.Staff/8D/1-55/80 dated 30th March’83 is

annexed as XURE—~IX

(vi) That the Services of the applicant as U.D.A. and other

" UDAs of the D.P.S. Office were however subsequently

regularised/confirmed through an examination in the year 1983.

(vii) That Sri ¥.C.Sarma is junior by virtue of ,o§iginal
entry in the deﬁartment as T.S5.Clerk and alse junior as U.D.A.
since the applicant joined as U.D.A. on >1.40 .8 80 and 8ri
¥.C.S8arma joined as U.D.A. on 15.1.81. But the applicant is
drawing sa;ary after stepping up his pay on 15.1.81 at par with

8ri ¥.C.S5arma till today.

(viii) That the Cadre of U.D.A. which was temporarily created
at D.P.8. Office have already been lapsed on made ineffective for

the  changé ofldepartmental policy and provisions and all the

posts of T.S.Clerk or U.D.A. ‘have been _desigpated as Postal

Assxstants only with two promotions to the F.AQ. one promotion as

TBOP (Time Bound Promotxon) at the age of 16 years servxce and.

the other promot;on as B.C.R.(Bional Cadre Review) at the age of

26 years of Service from original entry:in the department.

(ix) That your applicant has-already.got - two promotions.
TBOP Promotion on 26. 6 93 and BCR Promotlon on 3.2.95 and 8ri .

RLC.Sarha has got his BCR promotion on date later than that of:

¢ Dontd'.i-unen
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your applicant, but he has been drawing salary even more than

your applicant.

(%) That to the utter surprise of your applicant, a memo

under No. AP/31-1/2003 dated 28.8.03 issued by Asgﬁt. Director
(Accounts), 0O/0 the Chief PMG, Assam_Circle, Guwahati has been
received by your petitioner whereby the Pay and allowances of the
applicant has been reduced with effect from 20.10.80 showing a
new pay fixation of your appiicant on the basis of ICIR objec-
tions vraised vide DA(P), Kolkata No. ICIR/CPMG/GHY)zool/IC/2504

dated 21.2.200%.

The copy of the order under Memo No.AP/31-

172003 dated 28.8.03 « _ ) ..~  eniit S

< . B o
— T -~ - — e =

e — -~ - "k 3 h D N :

ls) annexed as ANNEXURES-IM. =

{xi) That in the said impugned letter dtd. 21.2.02 the

applicants pay has been reduced from Rs. 7100/- to Rs. 6950/—~ per .

month with effect from 1.8.2003 and also has shown over payment
of Rs. 26,460.00 (Twenty‘sik thousand four hundred sixty) for the
period from 16.1.81 to 31.7.03 as per calculation of over payment
enclosed with.th impugned order dated 28.8.2003 and also direct-

ed to recover the amount from the applicant.

(xii) That the stepping up of pay and allowances of the '

~applicant was done as per FR No.22(c)(10) by the DPS, Assam

Contd..-.. '7-
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Region, Guwahati in March’83 and. the applicant is entitled to get

the benefits under departmental provisions and no objection was

raised during this long 23 years time.

\
7

(xiii) That the ICIR objections raised by DA(P),Kolkata issued

under No. ICIR/CPMB/GHY/ZOOI/2504 dated 21.2. 2002 L ST are

not valid and justified in view of the fact that the applicant is

actually senior to Sri V.C Sarma in the Cadre of AT.S.Clerk,

U.D.A. and last BCR promotion.

(xiv) That the audit objections raised on the basis of vague

and defective (now infractuous) list of UDAs; are- not to be
rélied upon for fixation of the pay of the applicant reducing the
pay affer long 23 years time and recovery of over payment after a
long gap)is illegal, and violative ofAthe'departmental provisions
and principle of natural 3ustice. |

(xv) That as the steppzng up of Pay and allowances of the

applicant is legal and justxf:ed in terms of FR No. 22(c)(10), the

" new fixation of pay and allowances vis-g—vxs,reductxon of pay and

allowances and order for recovery of pay and allowances which had
been paid during last 23 years: time are most illegal and viola-

tive of legal and Fundamental rights of the applxcant guaranteed'
under Articles 14, 15, 16, 19 and}21 pf the Bonstxtutxon of

India.

(xvi) That the applicant has -been maintaining his family

Contd.....B8.
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comprising 6 members out of his monthly salary only during his 34
years service period with good records and if his pay is now

suddenly reduced with recovery of Rs. 26,460/~ from his pay it

would be harsh, inhuman and also a severe punishment causing

injustice and financial strain in his family.

\

(xvii) That, whatever pay and allowances had been allowed to

the épplicant during this 23 years timé is permissible in depart-

mental rules and provisions and the applicant, has not taken any’

undue favour or advantage and so the reduction of pay & allowanc-

es is nothing but a punitive measure and it has been done without

serving any notice requiring to submit his written statement or

replies and also without giving any chance of personallhearing in

al

the matter and so, is to be stopped for giving adequate relief to

P

your applicant.

(xviii) That the order for stepping up of the pay and -

allowances of the applicant was issued by the Director of Postal-

Service, Assam Region, Guwahati after-verifying the facts thor-

oughly and giving due consideration in termsrof FRs but the

present reduction of pay and allowances has been made abruptly.

without verifying the correctness of the audit objections raised:

by auditors .who are officers far below the rank of D.P.S.

(xix) That- the impugned order. has been issued in a mechanical
process without mentioning the reasons and intention for reduc—

tion of pay and .allowances and hence the said order is to be smet

aside. .
Contd. s's e -9.
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(xx) That due to‘stepping up of pay and allowances only one
increment has been given fo the applicant4to equalise his pay
with his junior staff and it was allowed during the sp;n of long
23 years time and now the reduction has been made which will
effect the future salary and pension benefits to your applicant
and so the same is to be set atnelight for doing natural justice

to the applicant.

(xx1i) That, after issue of the impugned order the applicant
submitted his reprersentation on 29.8.2003 to the Chief Post

Master General, Assam, Guwahati to enquire into the illegal audit

objections and to take appropriate.action if necessary by taking

instruction from the higher authority, but the Chief PMG by
issuing Memo no. AP/31-1/2003 dtd. 8/3/03 rejected the prayer

simply saying that prayer cannot be considered. It is therefore,

quite apparent that the Chief PMG, Assam, GBuwahati is quite

prejudical, unconscionable, inhuman and discriminatory in decid—-

ing the applicant’s above case.

A copy o0 memo No.AP/31-1/2003 dat wivbe
1s annexed as Annexure-V. *ed 9 9'03

9. GROUNDS ¢
(i) The stepping up of pay and allowances of the applicant

which was made long before 23 years time is legal, genuine in

term of FR 22(C)(10) which the applicant believes to be true.

(ii) The ICIR audit objection pf~DA§P),Kolkata issued under
No. ICIR/CPMG/GHY/2001/1C/2504 dated 21.2. 200 15 illegal, incor-

rect, improper and discriminatory in terms of FRs.

~
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(iii) The impugned order no. AP/31-1/2003 dtd, 09.9.03 issued

- by the AD(A/cs) of the Chief PMG, Assam Circle; Guwahati are
illegal, improper, unjust and violative of the legal and Funda-—
. mental rights of the applicant and also violative of the princi-

ple of natural juét%ce.

Under the facts and circumstances stated above, appli-
cant most respectfully prayed fhat the instant application may
please be admitted,’call for the records and after hearing the

‘parties and on perusal of the records be granted the following

réliefs 8=

.(1) The impugned order No.AP/31-1/2003 dated . 28.8.2003
~issued bY»AD(A/Cs) for Chief PM53, Assam Circle, Guwahati by which
pay fixation of the appiicant has been made reducing the pay and
allowances from 20.10.80 with recovery of over payment of
Rs.26460.00 (Twenty gix thousand four hundred sixtylonly is to be

- set aside.

s

ey A48 wa dl
(2y The impdgned'order No. AP/31“1/2003 dated 0919.03(APY

:ﬂkféwf?AD(A/Cs),O/o the Chief PMG, Assam Circle, ﬁuwahatf by which .
} the;frepreéentation/prayer ofgthe applicanttﬁ%ﬁ the subject of
; refixation of applicant’s pay and allowances,fredu;tion of payf
and allowances and recovery of over payment of Rs. 26,460/~4 from :
the applicant, was made is to be deglared illegal and set aside.
. (3) The original order of .DPS, Assam ~ Region, Guwahati

issued under No.Staff/uUD/1-55/80 dated 30th March, 1983 by which

Contdn e a's 11 -
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applicant’s pay and allowances were stepped up is to be confirmed

and declared valid and genuine.

(4) The original stepping up of the pay of the ~applicant
under Memo No. Staff/SD/1-55/80 dated 30th March’83 issued by the
Director of Postal Services, Assam Region, Guwahati be confirmed

~and declared valid and genuine in terms of FR 22(C)(10).

(3) That the applicant be declared senior to Sri ©.C.8arma
in the G@rade as T.8.Clerk, U.D.A. and now as Postal Assistant

(B.C.R).

(&) The cost of the application with interest to the appli-

cant.

(7) Any other relief or reliefs to which the applicant is

-entitled to and as deemed fit and proper by .the Hon’ble Tribunal.

Pending final decision of the application, the appli-~

cant seeks issue of the following ordersfx~ v

(1) Ex—-parte stay order of -the impugned order No.AP/31-
1/2003 dated 28,8.2003 issued by AD(A/Cs) for Chief PMG, - Assam
Circle, Guwahati i.e; from giving effect to reduction of Pay and
gl;owances of thg/applicaht v.a.f. 20.10.80 and from recovery of
Rs{28,460.00 (Twenty six thousand four -hundred sixty) only from

Contd.vae.12.3
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the pay of the applicant which is paid for the maintenance of the

fapplicanf and members of his family. The reduction of pay and

L

allowances ;ék.inhuman consideration keeping in view that there -
is -no other source of income for the livelihood of the applicants

family comprisxng B8ix members.

8. « « . DETAIL T » . T

The applicént declares that he has availed of all the

iremedies available to him under the relevant service rules etc.

The applicant in addition to his filing representation with
relevant documents & information also personally requested thé
authority to consider his case, but his attempt has beceme null
and void at the prejudicial consideration and rejection of his
prayer by the authority. The list of documents  and references'i
exhausted also enclosed. The Chief Postqaster Beneral, Assam

Circle, Guwahati is the competent authority to consider the case

:_for giving the real justice to theAapplicant. -

The applicant further declares thatsthe matter. regard-

" ing which this application has been madE¢is§not pending before

any Court of law and any other bench of the Tribunal.

10  PARTI THE BANK DRAFT/POSTAL: ORDER IN RERSPECT
(i) . .No of Postal order o« 1] 8 GcLe L6
(i) Name of -the issuing Post Office.s Zmudalule’ 0uPo
(iii) Date of issue : 2259 OBA
(ivd  Post Offices at which payable s %‘AW"QI

Contd..ussassl3,
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IN VERIFICATION

I, Sri Jogendra Nath Deka, 8/0 Late Garga Ram Deka,

aged about 355 years, working as P.A. (BCR), 0/0 the Chief Post

" Master General, Assam, Guwahati, do hereby verify that the con-

tents from para No. 1—!? are true to my personal knowledge and’

belief and that I have not suppressed any material facts.

FPlace : Guwahati. . —
. Giéww Loles
T

Date .: 206.16.03 URE OF T ICANT
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. NO. AP131-1/2003, -

' _ DEPARTMENT OF POSTS . '
OFFICE OF THE CHIEF POSTMASTER GENERAL::ASSAM CLRCLE
: GUWAHATI-781001 o

: Dated-at GUWahg"t@Atﬁ__é 28-08-2003.

: As per ICIR obJectlons raxsed v1de DA (P) Ko]kata No. ICIR/CPMG/GHY /2001/IC/2504 .
- dtd. 21-02-2002, pay fixation of Shri'J ogendra Nath Deka, formerly PA, Dhubri D1v1s1on Now PA -
- 0O/O the Chlef PMG Guwahati has been made as under. ' ,

SR

| Period UD.C/PA ' TBOP/P'A ‘ '
o Rs.330/- to 560/- - Rs.1400 - 2300- | Rs.1600-2660-5000- 8000
o . | Rs.1200/- to 2040/- : : - :
20-10-80 - 1360
1-10-81 370 .
1-10-82 , 380
1-10-83 - - 392
1-10-84 . 404
1-10-85 1416 .
1-01- 867( 1380
1-10-86 1410
1-10-87 1440
1-10-88 1470
1-10-89 ' 1500
11-10-90 | 1530
| 1-10-91 1560
1-10-92 ‘ 1600
| 26-06-93 1600 - | 1640
1-10-93 1720
1-10-94- 1760 :
3-02-95 1760 1850
1-01-96 5750
1-02-96 | 5900
1-02-97 6050
1-02-98 6200
1-02-99 - 6350
1-02-00 6500 -
1-02-01 | 6650
1-02-02 - 6800
*1-02-03 6950

His pays may be reduced w.e.f. 01-08-2003 and paid @ Rs.6950/-.

Contd... 2/-...
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. Over payment of pay & allowances for the penod from 20-10-80to 31 -07-03 ;vmountlng to | R
- Rs. 26 460/ (Rupees Twenty six thousand tour hundred sixty) only be recovered fromithe ofﬁcxal '

t0py-to:-' |

L

>2.-

)
Asstt Dir ctor (A/Cs)

For Chxef Postmaster General,
Assam Circle, Guwahati-781001

The Sr. Accounts Officer, 1.C.Cell O/O the Director of Accounts (Postal) Kolkata
w.rt. IC]R/CPMG/GHY/ZOOI/IC/Z.:OL& dtd. 21-02 2002
P/F of official.

“Service Book of ofﬁc1a1

- Official. _
The Asstt Dxrector (A/Cs), CO, Guwahan to make recovery of the ]

For Chief Rostmaster General,
~ Assam Circle, Guwahati-781001

et l@«Q do  Ho=— 4@9\@%

&%«H’

@?:Wd Clc;ﬂi,
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CALCULATION OF OVERPAYMENT
- N ,Pdidv - Payable . [ Difference .
1-01-02 t0 31-01-02 - 6800 ] 6650 | Rs.150.00
1020210 31-01-03__ 6950 ;6800 | Rs.150.00
| 1-02-03 to 31-07-03 7100 . % 6950 1 .Rs.150.00
1 Paywef 1:01-02t031 0703 @ Rs. 150 19 months =R$.2,850.00
2. DA 1-01-02t0 30-06-02 = 49% =73.50 x 6 = 441.00
- 1-07-02t0 31-12-02 =52% = 78X 6 - = 468.00 -
- 1-01-03 0 30-06-03 = 53% = 82.50x6 =495.00. S
1-07-03 to 31-07-03 = 55% = 82.50x1 =83.00 - Rslaso

3. HRA@IS% on Rs.150/- for 19 months—ls%—zz 50x19'= Rs, 428 00 =Rs. 428,00

=Rs.4,765.00

Over paymient of w.e.£ 16-01-81 to 31-12-01 objected by ICIR party =Rs.21 695,60

Rs.26,460.00

“t’ :‘ o
(D. CHAKRABORT¥
AAD. (Bet)

For Chief Postmaster Genetal,
Assam C:rcle Guwahati-783601

/\ﬂcu_s:‘ ch,o\x

Q,éwa CO«QD
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In the matter of = ~5§ quz\

0.A. No,234 of 2003
Shri J, N, Deka eeso Applicant
=\|/ersys=

Union of India & Ors, +e+Respondent

WRITTEN STATEMENT FOR AND ON BEHALF OF
RESPONDENTS NOS. 1,2,3 & 4.

I, B. Radhika Chakravarty, A.P.M.G.(vig), Office of the

Chisf Poetmaster Gesneral,Assam Circade, GOQuahati, dq hersby soclemnly
affirm and say as follows :=

. That I am the A.P.M.G.(VBg),0ffice of ths Chief
Postmaster Gensral, Assam Circle, Cuwahati and as saoch fully
acquainted with the facts and circumstances of ths case. I have
gone through a copy of the application and have undsrsteod the
contents thereof, Saves and except whatever is specifically
admitted in this uritten statement the other contantions and
statement may be desmsd to have besn denied., T am authorised to
file the written statement on behalf of all ths respondents,

2. That the respondents crave lesave of the Hon'ble Tribunal
to place the brief history of the case as follows &=

i) The spplicant wae recruited as a time Scales Clerk |
in the Department of Posts and joined a@s such on 3-2=1969 in
Goalpara Postal Divisien, He was postad as Wpper Division Clerk
in the 0ffice of the Dirsctor of Postal Services, Assam Region,
Guuahati with effect from 21-10-1980 on deputation basis. At the
same time another official named Shri Uday Ch, Sarma who was
recruited as Time Scale Clerk and joinsd in dsrrang Division w.s,f
31-10-1069 was also posted as UDC in the same office en adhoc
prometion w.e.f. 15-1-1981, Both the applicant and Shri Sarma

Contd.p/ 2«
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appeared in the UDC prowmotional sxamination and declared
qualified in 1983, On being regularly promoted as UDC the
applicant joined as such regularly on 11=2-83 and Shri U.C. '
Sarma also joinad/as regular UDC on 11=3=83 in the same office,
Since the applicant ranked louer in merit in the sxamination
than Shri U.C. Sarma and others he was placed in iag junior
pesition than Shri Sarma in the Offics Gradation List. (A copy
of the Gradation List is snclosed as Annexure-4). The applicant
sobmitted a representation on 18-11-82 to step up his pay at

par with Shri U.C. Sarma who was Junfor to him in the Time Scale
Clerk Cadre as well as in the UDC Cadre during the adhee
promotion peried, On examination of the representation it vas
decided that the stepping wp of the pay of the applicant at par
with his junior in Time Scale Clerk Cadre was not admisgible for
the reason that both the applicant and his junier Shri U.C.Sarma
bslonged to twe diffsrent Unit Gradation Lists, However, stepping
up of pay of the applicant in the cadre ef UDC at par with his
Junior was allowed from the date i.e, 15-1=81 on which Shri U.cC.
Sarma jelned as UDC on adhoc promotion,

1i) In course of the Internal Chesck ingpection of the
Circle Office, Guwahati, the Dirsctor of Accounts (Postal),
Kolkata raised an audit objection that the stepping up of the pay
of the applicant v.e.f, 15=1-81 was irreqular dus to ths fact
that the applicant was drawing less pay in Time Scals Clerk cadre
than Shri ¥.C, Sarma at the time of premotion in mm U.D.C, cadre
epart. from the fact that both the officials yers not borne on the
same divieional Gradation list theraby not fulfilling the E
conditions laid doun in GIO(23) below FR 22. The DA(P) thersfore
asked to refiy the pay of the applicant retrospectively and to
recover the overpeyment to the tune of R8,26,460/~(R A copy of
the Audit Inspection repart is enclosad as Annexure=6),

111) The matter was reviewed thoreughly, by the competant
sauthority and found that the stepping up of the pay of the appli- |
cant was irregular in terms of the existing rules and guidslines.
Thersfors in compliance of the Audit Objection and facte of the
cass, the pay of the applicant was refixed agd the recovery of the
overpayment of Re,26,460/- was ordered vide No.AP/31-1/2003,dtd.
28-8-03 (A copy of the order dated 28-8-03 is enclosed as Anne xure-3)

Contd.p/3=



pgv/

( 24) -3-
The applicant sobmitted a representation on 29-8-03 requesting
to reconsider the order of refixation of his pay and recovery
of the everpayment. The authority considered the representation
bat could net acesd to his request, He was informed accordingly
on 9=9~03, (Copy snclosed as Annexore - §5)-

3. That with regard to the statement made in paragraph 1

of the gpplication,the respondent beg to state that the order
No.AP/31£1/2003, dated 28-8-03 was issued in the name of the
compstent authority (Resp No.2 & 3) to have the pay of applicant
refixed and to recover the amount of overpayment of Rs,26,460/-
from the applicant in pursuance of the Audit ebjesction. The pay

of the applicant was stepped up at par with his junier in the scale
of UDC w.e.f. 15-1-81 on his representation on 18=11-82 vide Meme
Ro.Staff/RD/1-55/80, dtd.30-3-83 (A copy of the arder is annexsd
as Annsxure-I). This stepping up of the pay has been found to be
irreqgular during the Internal Check inspection of the Circle
Office Guwahati by the Director of Accounts (POSTAL)Kolkata in
February, 2002, It waes observed by the Audit that the stepping m

up of the pay of the applicant was contrary to rules as the )
conditions for eek such stepping up were not fulfilled for the
réasons that the applicant was drawing less pay in the basic P.R. .
cadre than his junier at the time of promotion in UDB cadre and ;
moreover the applicant and his junior with whom the pay was
brought at par by stepping up uere not borne in the same Gradation
list in the basic Time Scale Clerk cadre being recruited in tws |
different divisions., The stepping up of the pay of the applicant
was not inconformity with the guidelines laid down in the Govt.

of India instruction No.(23) belew FR-22 read with the Ministry

of Finance OM NB.F2(78)-E;III(A)/66, dated 4=2-66, Since the

error has to be rectified and the undue consequential overpaymant
was to be recovered to recouop the loss to Govt. Exchsquer, the
Audit raised an ebjection on this and asked the authority to refix
the pay of the applicant correctly and to recover the overpayment
Prom the official (applicant).The responding authority acted
bonafide accordingly by issuing the order dated 26-8-03 the
applicant has no cause to agitate against the said ordar, (A copy
of the Extratt of the GIO(22) of FR-22 and the order dated

28-8-03 are annexed as Annexures-%#kx 243).

4, That the respondents have no comments to the statesment
made in paragraph 2 and 3 of the application.

Contd.p4=-
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5. That with regard to the statement made in paragraph
4(i) to 4(x) of the epplication,the respondents beg to state that
the statements of the applicant in the paras 4(I) to 4(x) which
sre bassd on the facts on records are only admitted, The rsst
which are not based on records are deniad. With resgard to the
contention made in the para 4(vii) to 4(x) of the application, it
is however added that Shri U.C., Sarma and the applicant were
recruited in 7/S5 Clerk cadre and joined in twe separats Postal
Divisions having ssparate Greadation lists independently. Theugh
Shri U.C. Sarma joined in the T/S Clerk cadre latar than the
spplicant, he was drawing mores pay than the applicant by virtue
of stepping up of pay. In conssquence thareof, ths pay of Shri
,U.C. Sarma was got fixed at higher stage than that of the applicant
;at their adhoc promotion in UDC cadre. The promotion under TBOP

! and BCR Scheme is based on the length of service i,e. 16 years

and 26 years respectively with refersnce to thes dats of entry in
the basis PA cadre (oldf{ T/S Clerk). Since the spplicant entsred
the Department as T/S Clerk earlier than Shri U,C. Sarma, he got
the TBOP and W BCR promotion sarlier than Shri U.C. Sarma by
virtue of his length of service. Sobh premotiom which is A mere
a financial upgradation does not confer to the applicant any
right to draw more pay than his junior at the relevant pesriod,
Moreover on regular promotion to UDC cadre Ynow converted as PA H
cadre) after qualifying the test, the applicant wse placed at 3
Junior position to Shri U.C. Sarma as ths applicant ranked 1ower:
in merit than Shri Sarma. Since the applicant was drawing less
pay in T/S Clerk cadre than his junior Shri Sarma, the stepping '
up of the pay on joining in UDC cadre on adhoc and deputation
basie wae not in erder in terms of rule mentioned at para 1 abovb
(A copy of the Gradation list is enclosad as Annexure~4).

6. That with regard to the statement made in paragraph 4(xi)
of the application,ths respondents beg to state that the epplicant
drew excees pay from 16=1=81 to 31=7-03 dus to irregular stepping
up of & his pay vide order dated 30=3-8% (Annexure=1)., The errer
was to bs rectified and the overpayment made to the applicant
during the period from 16-1=81 to 31=7=0%3 had to bs recoverad as
per Audit objection., Hence the order dated 28-8-03 yas issuesd
bonafide, '

7. That with regard to the statement made in paragraph 4(xii)
to 4(xxi) of the application,the respondents beg to state that ths
pay of the applicant was tepped up at par with his Junior Shri

Contd.p/S~
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8.C. Sarma in the pay of UDC cadre which he held on adhoc
promotion, Thare wae error on ths part of the administrative
decision as the applicant did not fulfil the conditions
governing the stepping up of pay in terms of GI0(23)below FR-22.
This error was detected during the Audit inspection and
rectification thereof was instructed, Accordingly, the authority
has taken action to refix the pay of the applicant with restros-
psctive affect add rscover the ovarpayment of Re,26,460/=

- The overpaymant of the applicant to the fact that he
was senior to Shri U.C. Sarma in UDC cadre and BCR promotion is
not true, Though the applicant was posted as UDC on adho¢ basis
prior to Shri U.C, Sarma ulitimately he was ranked junior to Shri
Sarma on regqular promotion on UDC cadrs due to his lowsr position

- in merit list of the promotional examination than Shri U.C.Sarma.

(A copy of theGradation list is snclosed as Annexnre~4). The
promotion to BCR cadrs earlisr than Shri Sarma doss not antail him
any right to claim seniority in the UDC cadre (now PA cadre) than
Ski Sarma., The BCR promotion is mere a financial upgradation and
based on completing 26 ysars of service in the basic entry cadre.

The representation of ths applicant to allew him to
continge to draw existing pay is not justifisd and legal. The
requsst was thsrefore rejectad and informaed accordingly vide letter
No.AP/31-1/2003 dated 9-9~03,(A copy is enclossd as Annsxure=~5). In
course of the Audit inspection of the Circle Office,Guuwahati the
Director of Accounts (POstal), Kelkata detected the irregularity
in stepping mx up of the pay of thes applicant and raised the
objection: with instruction to ractify the error and recover the
overpayent from the applicant. The administrative authority has to
comply and settle the Audit objection in psrsuance of the financial
regulations. Therefore the action of the DA(P) Kolkate and the
administrative authority is very much within the bind of tha rules
& procedures, The applicant has no cause to challenge them, (A
Copy of Audit Report No.ICIR/CPMG/Ghy/2001/1c/2004 dated 21-2=02 {s
enclossed as Annaxure-§).

8. Rhat with regard to the statement made inpmragraph 5 of
ths p appliation,the respondents Leg to state that under the ?acts
and eircumstances stated above, there is no ground to state the
orders of refixation of pay of thes applicant and recovsryof the
overpaymant as illogal,arbitrary,discriminatory as averad by the

applicant,

Contdp=-6
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09. That with regard to the statemsnt mads in paragraph 6(1)
to 7(vii) of the application,the respondent beg to stats that for
the reasons and facts statad above the prayer of the applicant for
sstting aside of the orders datad 28-8-03(Annexure-3) and dated
9-9-03(gnnaxnra-5) is not maintainable and liable to be rejected.

10, That with regard to the statement made in paragraph? of
the application,the reepondents beg to state that for the grounds
and reasons stated above, ths applicant is not entitlad to any
interim ralief sought for and the application is liable to bs
dismissad,

1. That with regard to the statements made in peragraph 8
of the application, the respondents beg to state that ths represanta-
tion ef the applicant was rejected on the tonafide ground as
stated above.

%2, That the reSpondente have no comments to ths statements
made in paragraph 9 to 10 of the application,

13. That the applicant is not entitled to any relisf sought
for in the application and the Same is liabls to he disdissed
with coste,

VERIFICATION

I, B. Radhika Chakravarty, presently working as R.P.M.G.
("vig) ,0ffice of the Chief Postmaster General, Assam Circle,Gwahati
being duly authorised and competent to sign this verification de
hereby solemnly affirm and state that the statements made in "
paragraphs / of the application are trus to my
knowledge and belief, these made in Paragraphs 2 — J7
being matter of record ars trus to my infosmation derived there
frem and those made in the rest aras hamble submission before the
Hon'ble TribGnal, I have not Suppressed any materiasl facte,

And T sign this varification on this the 5 th day
ot fob 01

DEPONENT

*000= Asstt. Postmaster General {Vig)
OJo the Chief Pcstmaster Genersl
Assam Circle, Guwahati-781001_
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AWNEX W R E~2

PAY

5/16/88-CS. 1, dated 21-3-1994 [not printed). The Fifth Central Pay
Comimission. in Para. 45.23 (x) of its report, has recommended continuance of
the existing practice. viz., fixing the initial pay of the Assistants and Steno-
graphers, Grade ‘C’ on their promotion to the respective grade of Section
Officers and Grades ‘A & B’ (merged) of CSS/CSSS at two incremental
stages higher than the minimum pay of the pay scale of the higher posts.

2. After careful consideration, the Government have decided to accept
the recommendation of the Commission. Accordingly, the pay of the Assis-
tants of CSS and Grade ‘C’ Stenographers of CSSS on their promotion to the
Section Officers’ grade of CSS and Grades ‘A’ & ‘B’ (merged) of CSSS
respectively, shall be fixed at Rs. 6,900, i.e., two incremental stages higher
- than the minimum of the pay scale of Rs. 6,500-200-10,500 as revised on the
recommendations of the Fifth Central Pay Commission.

3. The Ministry of Agriculture, etc., are requested to bring the above
decision to the notice of all concerned under them for appropriate action.

{G.L, Dept. of Per. & Trg., O.M. No. 21/18/97-CS. 1, dated the st January, 1998.]

(22) Pay to be fixed at the minimum of the pay scale on regulariza-
tion of casual labourers with temporary status against a Group ‘D’
post.— References are being received in this Department seeking clarifica-
tions with regard to fixation of pay of casual labourers with temporary status
on their regularization against a Group ‘D’ post.

2. As per the provisions of Casual Labourers (Grant of Temporary Status
and Regularization) Scheme, the conferment of temporary status, to the casual
labourers is without reference to the availability of a regular Group ‘D’ post
and despite conferment of temporary status they continue to draw wages on
actual basis. The pay of casual labourer with temporary status on their regu-
larization against a Group ‘D’ post may, therefore, be fixed at the minimum of
the pay scale of the relevant Group ‘D’ post.

3. This issues in concurrence with the Ministry of Finance vide their LD.
No. 1675/E. H1-A/98, dated 9-1-1998.

.1, Dépt. of Per. & Trg., O.M. No. 49014/4/97-Estt. (C), dated the 29th January, 1998.}

(23) Removal of anomaly by stepping up of pay of Senior on promo-
tion drawing less pay than his junior.— (a) As a result of application of
FR 22-C. [Now FR 22 (I) (@) (1)]—In order to remove the anomaly of a
Government servant promoted or appointed to a higher post on or after
1-4-1961 drawing a lower rate of pay in that post than another Govern-
‘ment servant junior to him in the lower grade and promoted or appointed
subsequently to another identical post, it has been decided that in such cases
the pay of the senior officer in the higher post should be stepped up to a figure
equal to the pay as fixed for the junior officer in that higher post. The stepping
up should be done with effect from the date of promotion or appointment of
the junior officer and will be subject to the following conditions, namely:—

I




o\

60 SWAMY’S—FUNDAMENTAL RULES

[FR 22

(a) Both the junior and senior officers should belong to the same cadre
- and the posts in which they have been promoted or appointed should
- be identical and in the same cadre;

(b) The scales of pay of the lower and higher posts in which they are
. entitled to draw pay should be identicalg

(c) The anomaly should be directly as a result of the application of
FR 22-C. For example, if even in the lower post the junior officer
draws from time to time a higher rate of pay than the senior by virtue
of grant of advance increments, the above provisions will not be
invoked to step up the pay of the senior officer.

The orders refixing the pay of the senior officers in accordance with the
above provisions shall be issued under FR 27. The next increment of the
senior officer will be drawn on completion of the requisite qualifying service
with effect from the date of refixation of pay. -

(G.I, M.F., O.M. No. F. 2 (78)-E. Il (A)/66, dated the 4th February, 1966.]

s (b) As a tesult of FR 22 (I) (a) (1) application in the revised scales of
CCS (RP) Rules, 1997.—In cases, where a Government servant promoted to a
higher post before the 1st day of January, 1996, draws less pay in the revised
scale than his junior who is promoted to the higher post on or after the 1st day
of January, 1996, the pay of the senior Government servant should be stepped
up to an amount equal to the pay as fixed for his junior in that higher post.
The stepping up should be done with effect from the date of promotion of the
junior Government servant-subject to the fulfilment of the following condi-
tions, namely: — '
(a) both the junior and the senior Government servants should belong to
the same cadre and the posts in which they have been promoted
should be identical in the same cadre,

(b) the pre-revised and revised scales of pay of ._the lower and higher
posts in which they are entitled to draw pay, should be identical.

(c) the senior Government servants at the time of promotion have been
drawing equal or more pay than the junior.

(d) the anomaly should be directly as a result of the application of the
provisions of Fundamental Rule 22 or any other rule or order regula-
ting pay fixation on such promotion in the revised scale. If even in
the lower post, the junior officer was drawing more pay in the pre-re-
vised scale than the senior by virtue of any advance increments

granted to him, provisions of this Note need not be invoked to step up_

the pay of the senior-officer.

2. The order relating to refixation. of the pay of the senior officer in
accordance with the above provisions should be issued under FR 27 and the
senior officer will be entitled to the next increment on completion of his
required qualifying service with effect from the date of refixation of pay.

{Note 9 below Rule 7 of CCS (RP) Rules, 1997.]

FR 22
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Such stepping up is permissible if the anomaly has arisen as a result of
the application of provisions of FR 22-C [Now FR 22 (1) (@) (1)] or any other
rules or order regulating pay fixation on such promotion in the revised scale .
vis-a-vis the fulfilment of other conditions mentioned therein. The anomaly
can be said to exist only if a senior employee, drawing equal or more pay than
his junior in the lower post and promoted earlier, starts drawing less pay than
such junior promoted later on regular basis. Further, two employees are said
to be drawing equal pay if they have been drawing pay at the same stage with
same date of increment. In the case the junior has been drawing the same pay
with date of increment earlier than senior, then senior cannot be said to have
been drawing equal pay and hence no anomaly. .

Instances have come to notice where the pay of a senior Government ser-
vant has been allowed to be stepped up equal to junior even though there was,
no anomaly because the senior had no occasion to draw more or equal pay
than junior in the lower post. Such stepping up wherever allowed should be
rectified.

/ : -
" 2Tt has also come to notice that in certain cases, where anomaly arose

‘Fotbecause of application of Rule 22-C [NowaER 22 (D (a) (1)] or any other

rule/order regulating pay fixation on promotion, pay has ‘been stepped up
under Note 7 below Rule 7 of CCS [RP] Rules, 1986. These are the cases
where the junior Government servant started drawing enhanced pay in lower
post itself because of increments under Provisos 3 and 4. of Rule 8 of CCS
(RP) Rules, 1986 and then on promotion his pay fixed under FR 22-C
[Now FR 22 (I) (a) (1)]. As the junior employee started drawing more pay
not because of application of FR 22-C [Now FR 22 (I) (a) (1)] but more pay
as a result of increments in lower post under Provisos 3 and 4 of Rule 8 ibid
Note 7 below Rule 7 ibid is not attracted, and stepping up of pay under these
provisos is-not.in order.

_ 3. Nevertheless, the Government is of the view that even if the anomaly
is as a result of increments in-tefms of Provisos 3-and 4 of Rule 8 of CCS (RP)
Rules, 1986, combined with application of FR 22-C [Now FR 22 (1) (a) (1)},

' anomaly may be rectified by stepping up the pay of senior promoted before

1-1-1986, equal to junior promoted on or after 1-1-1986 subject to fulfilment
of following conditions:—

(a) both the junior and the senior Government servants should belong to
the same cadre and the posts in which they have been promoted
should be identical in the same cadre, :

(b) the pre-reviséd and revised scales of pay of the lower and higher
posts in which they are entitled to draw pay should be identical, and

(c) the senior Government servant promoted before 1-1-1986, has been
drawing equal or more pay in the lower post than his junior promoted
after 1-1-1986.
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Over payment of pay & allowances for the period from 20-10-80 to 31-07-03 amounting to
. Rs.26,460/- (Rupees Twenty six thousand four hundred sixty) only be recovered frok the official.

' {S.G e, y
- Asstt Dikector (A/Cs) §5
For Chief Postmaster General, F)

. Assam Circle, GQwahati'-78100'l li
Copy toi=: . ' ol : )_]’

I The Sr.. Accounts Officer, 1.C.Cell O/O the Director of Accounts (Postal), Kolkata

w.r.t_ ICIR/CPMG/GHY/2001/1C/2504 dtd. 21-02-2002.

~ v - ' ' . e : . ta
. P/F of official. D :

3. Service Book of official.

4. Official. ,

5. The Asstt Director (A/Cs), CO, Guwahati to make recovery o he amount.

For Ch efp(%ter General,

Assam Citcle, Guwahati-78100},
T 01

) 1
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DEPARTMENT OF POSTS
OFFICE OF THE CHIEF POSTMASTER GENERAL::ASSAM CIRCLE::
GUWAHATI-781001.
NO. AP/31-1/2003, Dated at Guwahati the 28-08-2003,

As per ICIR objections raised vide DA (P), Kolkata No. ICIR/CPMG/GHY/2001/1C/2504
did. 21-02-2002, pay fixation of Shri Jogendra Nath Deka, formerly PA, Dhubri Division Now PA
()/0) the Chief PMG, Guwahati has been made as under.

Period U.D.C/PA ‘| TBOP/PA BCR/PA
Rs.330/- to 560/- Rs.1400 - 2300 | Rs.1600-2660-5000- 8000
Rs.1200/- to 2040/- :

20-10-80 360

1081 370

11082 380

1-10-83 392

(- 10-84 404

1-10-85 416

1-01-86 1380

1-10-86 1410

1-10-87 1440
 1-10-88 1470

1-10-89 1500

1-10-90 1530

1-10-91 1560

1-10-92 1600

’h 1)0-0! 1600 1640

1-10-93 | 1720
-10-94 1760

| 3-02-95 1760 1850
1-01-96 5750
1-02-96 5900
F0r97 6050
0298 - 6200
AT ~ 6350
1-02-00 - 6500
1-02-01 6650
10202 6800
10203 6950

IHis pays may be reduced w.e.f. 01-08-2003 and paid @ Rs.6950/-.

Contd... 2/-...
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CALCULATION OF OVERPAYMENT

Paid Payable " Difference

| l'"i'im-oz t031-01-02 6800 | 6650 1 Rs.150.00

1-02-02 to 31-01-03 6950 6800 ~Rs.150.00

1-02-03 to 31-07-03 7100 6950 - Rs.150.00
. Pay w.e.f. 1-01-02 to 31-07-03 @ Rs.150 x 19 months ‘ =Rs.2,850.00

2. DA 1-01-02 to 30-06-02 = 49% = 73.50 x 6 = 441.00
1-07-02 10 31-12-02=52%=78x 6 = 468.00
1-01-03 to 30-06-03 = 53% = 82.50x6 = 495.00 - _ :
1-07-03 to 31-07-03 = 55% = 82.50x1 =83.00 - =Rs.1,487.00

3. HRA @ 15% on Rs.150/- for [9 months = 15% = 22.50x19 = Rs,_428.00 =Rs. 428,00
: - =Rs.4,765.00

Over payment of w.e.f. 16-01-81 to 31-12-01 objected by ICIR party =Rs.21,695.00-
i Rs.26,460.00

Ry

(D. CHAKRABORT

A.A0. (Bgt)
- For Chief Postmaster Genetal,
Assam Circle, Guwahati-783601




[ Ason 01.07.1999] [ Corrected upto 31.12.1999 ]

{ All LDC/UDC officials of CO/RO Converted to PA {CO/RO} wef 26.6.1993 for mtplemenrlmoé;

s T aenrs

TBOP [LSG] and HSG-1I [BCR] Scheme. }
No. of Posts :
Office Supdt. =1 {CO=1} g
Section Supervisor = 6 " {CO=4, RO=2} (L
DO PLI = 2 {CO=2}
PAs =173 {CO 46, RO=27}
N2 ¢ Vit “”’FMTr i3
TOTALRRS AR g Y Kighty-two 't g
!
Scale of Pay : Postal Asstt [CO/RO]  4000-100-6000 %
LSG [TBOPJ 4500-125-7000 §
HSG-II [BCR] 5000-150-8000 %
HSG-1 " 6500 - 200 - 10500 lﬂ
|
8L Name of the official Commu- Dateof Dateof Dateof Dateof Dateof Dateof Remarks {3
No. nity birth entryin entryin entryin Promo- Promo-
the Dep- PA/SA/ UDC  tionto tionto !
artment LDC cadre LSG  1ISG-II '
, Cadre [TBOP] BCR ,
el e e e
“01 Sri Santi Ram Saikia OC 1642 21061 21061 12.12.67 1887 21292 Promoted ta HSG1 [¢:
"02 Sri Kirendra Ch Nath ocC 1243 11565 11565 9.9.73 7290 26.6.93 Promoted to HSG-H |{ :
b
03 Sri Anil Kr Chowdhury oC 1.648 8.11.67 8.7.75 16.7.75 7290 26.6.93 idos ["'sf;:
03 Srl Basanta Kr Rabha ST 30946 21366 21366 31380 7.290 26.6.93 FREENTS
05. Sl Deben Ch Das SC 1.451 10.10.73 10.10.73 8.3.82 7.2.90 3.2.95 Kdo: g;sf,_“.
06 Sti Purna Kt Patra oC 1.353 13273 13.273 2583 7.3.90 3.2.95 Promoted 16 HSG-1
07 Sri Pradip Ch Das SC 1352 9.1176 9.11.76 9.7.82 22690 3.2.95  Promoted to HSG-I
08. Sri Dharma Kt Roy ocC 11.851 3.1072 3.1072 1.1282 2.12.92 3.2.95 -dos
19 Sri Uday Ch Sarma ocC 1.9.48  31.10.69 31.10.69 11.3.83 25.1.93 3.2.95 -flo<
f__—___________,__,——- . ’
10 Sri Tarun Ch Das OC 1253 18374 18374 15383 26693 3.2.95 Fdo!
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v Name of the official Commu- Date of Date of Dateof Date of Dateof Dateof Remarks
No, Y nity birth entryin entryin entryin Promo- Promo-.
: the Dep- PA/SA/ UDC  tionto tionto -
artment LDC  cadre . 1SG  HSG-II
U oSO 11 ./, W .o/ S
11 Sri Om Prakash Tewari oC 28251 13.9.73 13.9.73 5.4.84 26.6.93 _’ 3.2.95 Pé@ﬁio‘t,éa,;bﬂsé;mnckl
12 Sri Bhabendra Nath Sarma  OC 1.648 7271 1271 11.3_.8_3 26.6.93 3.2.95 -do-
W oC 11248 3269 3.269 11.2.83 . 26.6.93 3.2.95 ~do-
e Chakrapani Das oC (1297 1470 1470 1138 26693 1196 o
15 Sri Kall Kanta Mazumder 0oC 1.1.53 13.11(.75 13.11.75 20.2.84 - 26.6.93 Promoted to LSG
16 Sri Anil Kr Roy oC '2.£53 1.11173 1.1L73 21.03.85 26.6.93 i.l,iooo Promoted to HSG-II {BCR]
f7 Sri Bidhu Bhusan Das OC 27648 3867 26.10.73 5.3.83 26.6.93 1.1.2000 do-
18. $ri Gaurmoni Sarma | ‘oc 1.3.55 3.10.74 5581 26693 Pi‘&i:_:’:b:’ed to LSG
‘."i"'):'SHJunmajny Bhuyan > u: 0C 11042 3761 3.7.61 - 211267 - 126.6.93 Promoted to HSG-I
20 Sri Osman W Rynjah ST 17.10.54 16.9.78 16.9.78 2§.M.85 26.6.93 Promoted fo-LSG |
21 Sri Hiren Ch Saloi 0C _110.57_169.77 169.77 10.9.84 26.6.93 ~do-
22 Sri Hara Govinda Chowdhury _OC 1351 15.11.75 15.11.75 23.5.85 26.6.93 tdo”
23(M¥5 Smriti Rekha Baruah [Skg]OC .~ 4.11.53 121274 12.12.74 1.6;87. 1398 VY luverly T~D tdos
24 Sri Tankeswar Deka OC 161259 19.9.80 19.9.80 21.1.87 26.693 ido:
25 Sri Matiur Rahman ocC 422.11.55 13.1.75 13.1.75 10.6.88 26.6.93 ~do-
3

NS SRR




i " & mpkwu—ff o ﬁwmgwf\é -5
&I-7/ Corr-7 \ C , » ' ,‘ :

Fafa/ Office of the

‘r.,\/! g peta.Pa (B

\s
TRAT vld\q ngm A‘!Sﬂ‘m" Oﬂ
F10{eq LRl gieEd r." g ) M
o'Ot""b Cli A'I PPSM:S&,Z,qvp:\t /o G,ZI,.:)M

gam af gem, qEgei—iciLur o

2 A~y T8 L L
Bsszni r..2, Cuvasse— 181 ‘

’

&
.

,,w 9)sl03
No. AP/ 3). 1 /306D - - C T

: v Rectnetron o) . .3._,, g,gng
Slie? B . e-to- 1980 TO y

- T ﬁam (Sar)
: ... - . Asstt Director (Accounts)
T . Eigley qw9 Qienieer. Enrc
0.0 the \h :f ’oqtmasmr Cehere

qag GR K§g=, rrar*g.z}-/SI 001
Assars m'c‘e C..-fvahmJ—ZBI 00

a



AwméquEaL
L

agug AL

- LI‘VC/PM' (,\u//w/(c/j A

i

RaKtXX(A) 1~ 3.0verpayment of buvganh:y /&’
e,ound' to have been made

) L ﬁ?@ A UD\ v el

Shri Abdul Kalam , PA,1s
irregular payment of full allowsnoes- Leay

Salary for the
| periods of Extra Ordinary Leave and Half péy leave availed
|  of by him .Thus the official has ua/. palé leave salary in
: | oxcess to the tune of u.zzos/../ 5 ;ulcuhur.m shown in
! Anexure . C, .

The overpaid amount{ as montfonad m (1)to ( S)may
be recovered from thci/é!f;'iclals concarned anl compliance
raported to Postal Accounts Office , Kolkata with particu.
lars of recovery,

4,0verpayment of Pay & allowances

Pay of Shri Jogendra Nath Peka ,,‘.;otbér;y PeAs
Dhubxd Diviaion + Subsequently lfx;mted to UeDeC,grade,
Agssam regional Office on 21.10-80 ad now PA(BCR),Circle
Office ,was fourxl to have irrsgularly boen atoppod up w/x

to tho Pay of Shri qu Che3arma with of!.'oct fromlS.1.61
d.e.datce of the ma promotion to U.D.cQgro eNBsAM o

Reagional ofifice £tomA PA Cadre ,Darrang Division without
fulfilling the conditions of stepping up as laid down in
(:2 G.T.06(22)nlow FR 22 raad with M F,OM No.n(‘m).!&' IXX(A)/

“ * Vd

66dated 4,266,
The two basia conditions of stepping up of Pay of

a Sonior OLficial w/r to the pay of a Junior 0££1cin1 are
that the Junior in the Promoted Post should also be Junior
n the lower grade and that the Senior official should not’
draw less pay then the Junior in lower grade at any point
of time , have not baen fulfilled in the case of Shri Deka,
Shrj. Daeka was drawmgt'léss pay in PA Ca«tlm' at the
91 ‘time of his Promotion in U,D.Cadre than shri Sqrma . Hoth
| tho officiala werc not bornecon the Same vauional gradation

¢

Liat and as such Shri Deka could not olaim that he was =

-

senfor to Shri Sarma in PA Cadre . ,~ up g Pey s

e v ot e~



BEERA

Rakt XXA -}contd

Shri Jogendra Nath NDeka he has baan overpaid Pay & allowance:

during the period from 15,1,81 to 31,12,2001 to the tune of
\ e M W

R1.21695 as per galculation 'shown.in Annexuie <E, ' 28
- Pa}tixation bf Shri Daka may be got corrected in

his Service Book and iocovézy of overpaid amount be effected

undaer from him under intimation to P.A.o.kqlkaéa with parti.n

culars of recovery,

Papt 1X(B) 1~ Irregularities which though not Major but are
to ba broucht to the notice of the higher = .
authoritiass and follqw‘/éd‘by PAO

4

1.Revenue Target an? ita achievemént during »F.lnmichl year 3
20012002 / »

7 . .
An @ analysis of 1 ?{rea ralating to realisation
An1 capital outlay upto 9/2001

of ravenua ,working expense
' ’ /
/01_‘2002 reveals that rovenue rea.

during the Financial year
lisation s only 35.97%-.7-‘1:1::: $ Six months Target of 45% of .

total Tarqgeted revenue of s,24, 94, 00, 000 for the year.'.31m!.1a..

rly capital outlay is 10.29% against Six months Target n

of 3,3% of f;otal allo mv.;,nt. of ,1,85%,5%0,000 for the year, l”:.‘
Such a shor gi;cpundieum towards Capital works

during Six months :,t'./he Current financial yoar indidates

back of Prxoper planning in the circia . ' oo{.
Ail out lftc';rt.s' may be ma @ by the dj.rcle Office. T

to achisve the J.>/<6d ravenue Taxget locating the areas of :ills

/
beakaye , in the /ensuing months,

2,Rex Rugh o 'e)//ponxlitm in the month of March

A /aqe number of cheques were found to have baen i
issued on/30/3,2000 and 31,3,2001 obwiously to avoid lapse °
Rudget grant for making payment in anticipation of rocoivmg’ | ol
supply/of Materials /articles from the supplisgs, . . )e
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